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0.2.07 	The claim of the applicant is 
Is 

that he is a Group B officer having 

N(.;_S Litt  — 1 all India transfer liability and he 

has been granted Special Duty 

Allowance but all of a sudden on 

the 	ground 	of 	alleged 	excess 

A37  payment to the tune of Rs. 68,.752/- 

recovery order has been issued by 

the respondents. Aggrieved by the 

said action of the respondents he 

has filed this O.A. for setting aside 

the impugned recovery order dated 

5.2.07 and to continue the payment 

of SDA to the applicant. 



Heard Mr A. Ahnmed, learned counsel for 

the applicant and Mr M.U. Ahmed, 
10 	

learned Addl.C.113'.S.0 for the 

respondents. 

Copsidering 	the 	issue 

C-j 	involved the O.A is admitted. Issue 

notice to the respondents. 

Post on 23.3.07 for order. 

By wA of interim order the ay 
Wk- recovery sought to be made as per 

order dated 5.2.07 shall be kept in 
L 

abeyance. 

Vice-Chairman 

'N 4" U) V"~:.  k (",I 
L-" 	I'' 

k~r; . LC4 	 p 9 

	

23a3 e 07, 	NO Written statement has 

been filed. PcNst the matter on 
30.4.07 fOr filing of written 
statemeni- and fiart1her orders. 
interim 

Meciber V 'n 	-e 	 o—chairman 

0.4.2007 	Mr. M. U. Ahmed. learned Add[. 

C.G.S.C. prays for further time to file reply 
'YA 	

statement. Post the case after four week, ,-,-  

for filing of reply statement. 

Interim order shall co, ntinue till such 

time. 

'A 

j9 	) 	
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	 Vice-Chairman 
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22.5.M. 	Registry is direx;tecl to fix flie matter 

SDA.mal-l-ers, whdch art-, pilt. On 

[Iflal'iTig list.. In 1.he 111 earitime, re"spon4lents 

may file reply SlBtfmlen:lt. [-)wst flie, Malter 

on, ).5.07. Iriferini orflers',jall t 

Vice-(' liairm an. 

Lm- 

5.6.2007 	This is a SDA matter. At the request 

of the learned counsel for the Resnondents 

Dost the case on 13.6.21007 for hearinv-. 

L~ 

AMM 	 Vice-Chairman 

\A 	
/bb/ 
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 07 13.6.2007 	At the request for the Applicant the 

case is adjourned and posted on 2.7.2007 

for hearing. In the meantime Respondents 

are at liberty to file reply statement. 

Vice-Chairman 

/bb/ 

fv,~_ e 	2.7.2007 	The 	case 	i s 	delinked 	and 

Respondents are granted three weeks time 

to file reply statement as requested by 

Mr.M.U.Ahmed, learned Addl. C.G.S.C. 

Post the case on 13.7.20 1. 

L, 

Vice-Chairman 
/bb/ 
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13.7.07. 	claunsel for the, respondents wanted time 
to Me written statement. Let it, be done. Post. the 
matt.fx on 6.8.07. -  

~Aj) 
11~_3  UA In, UA I  

t I,- 
Vice-(1ainn= 

. 1 ", Lm 

Post the matt er on 17.9.2007 granfing 

further time to the Respondents to file reply 

statemen t  ~ as a matter of last chance. 

Since 
. 

ma~y of the SDA matters are 

disposed of Respondents are directed to 

expedite for filing reply statement by the 

next date. If not, the matter will be 

proceeded accordingly. 

Vice- Chai rman 

/bb/ 

At the request of learned counsel for 

the Respondents four Weeks further time 

is granted to file written stalment. Post 

the matter on 8,11.07. 
\~) k (V) ~ & V ~' L04, 

22.8.2007 

Vice-Chairman 

IM 

08.11.2007 

~b 1A rvLe ~ vZ-0—C ~ 

Mr.A.Ahmed learned counsel for the 

Applicant has filed letter of absence. 

Mr.M.U.Ahnrd, learned Addl-G.G.S.C. for the 

Respondents undertakes to file written 

statement thin the next date. Call this matter 

on 11. 12.20 7 . 

Member(A) 



O.A. No. 34/2007 

11.12.2007 	The 	O.A. 	is 	dismissed 	being 

withdrawn in terms of the order passed 

separately. 

(Gautam Ray) 	(M.R.Mohanty) 

/bb/ 	
Member (A) 	Vice-Chairman 

V-e 
J,v  ?,-0  / 	

1;5~ 



4-1 

,"*A 

CENTRAL ADMINISTRATIVE TRIBUNAL 
G~WAHATI BENCH 

O.A. No.34 of 2007 & M.P. 113 of 2007 

DATE OF DECISION: 11. 12.2007 

Shri H.Rajbonshi 
....................................................................... Applicant/s 

Mr.A. Ahmed 
.............................................................................. 

	 Advocate for the 
Applicant/s. 

- Versus — 
U.0.1. & Ors 
.................................................................................... 

Respondent/s 

Mr. M.U.Ahmed, Addl.C.G.S.C. 	
i 	I 

................................................................................. Advocate for the 
Respondents 

CORAM 

THE HON'BLE MR. M.R. MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR GAUTAM RAY, ADMINISTRATIVE MEMBER 

Whether Reporters of local newspapers may be allowed to 	V11 

see the Judgment? 	 Z~~ 0 
t" 2. 	Whether to be referred to the Reporter or not? 	)~e</No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 Y.K/No 

Judgment delivered by 	V , 	a rman/Member (A) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
QU VAHATI BENCH 

Original Application No. 34 of 2007 

and 

Misc. Application No. 113 of 2007 

Date of Order: This, the 11 th Day of December, 2007 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

Shrii Harmohan Rajbonshi 
Son of Late Khargeswar Rajbonshi 
Labour and Enforcement Officer (Central) 
Office of the Regional Labour Commissioner (Central) 
Zoo Road Tiniali, Saptrishi Path 
Guwahati-781 024 (Assam). 

......... Applicant. 
By Advocates Mr.A.Ahmed & Ms-S.Bhattacharjee. 

- Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Labour & Employment 
Shram Shakti Bhawan, Rafi Marg 
New Delhi - 1. 

The Chief Labour Commissioner (Central) 
Shram Shakti Bhawan 
Rafi Marg 
New Delhi -1. 

The Controller of Accounts 
Internal Audit Organisation (HQ) 
Shram Shakti Bhawan 
Rafi Marg, New Delhi-I. 

The Regional Labour Commissioner (Central) 
Office of the Regional Labour Commissioner (Central) 
Zoo Road Tiniali, Saptrishi Path 
Guwahati -781 024 (Assam). 

........ Respondents. 

By Mr.M.U.Ahmed, Addl. C.G.S.C. 
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. 0111 
	 FN 

0  R  ) E  R  (ORAL) 
M-R.M0HANTy,  (V,C,) :  

Heard Mr-A-Ahmed, learned counsel appearing for the 

Applicant and Mr.M.U.Ahmed, learned Addl. Standing counsel for the 
Respondents Department. 

2. 	By an order dated 05-02.2007 Payment of Special Duty 

Allowances to the Applicant was denied.for which he has filed the present 

Original Application No.34 of 2007 under Section 19 of the Administrative 
Tribunals Act, 1985. During pendency of this case, the Respondents have 

passed an order dated 07-09.2007 restoring Special Duty Allowances in 

favour of the Applicant and,in the said premises, the Applicant has filed the 

Misc. Application No.1 13 of 2007 seeking permission to withdraw the 

present Original Application. 

Having heard the learned counsel appearing for both the 

parties, this Misc. Application No.1 13 of 2007 is allowed and the Original 

Application No. 34 of 2007 is permitted to be withdrawn. 

As a consequence, Original Application No.34 of 2007 stands 

dismissed being withdrawn. No costs. 

/bb/ 

(GAUTAM RAY) 
MEMBER (A) 

C' 

(MANORANJA MOHANTY) 
VICE-CHAIRMAN 

~:~ 
-4- 
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IN THE CE R4, A- 'DM' I'Nf 	IVE TRIBUNAL , , ~PT 
GtFtq&1r1111!X-,1 	- ft,AHATI. 

(An Application Under Section 19 of The Administrative 
Tribunal Act 1985) 

ORIGINAL APPLICATION NO. —3  Li OF  2007. 

Shri Harmohan Rajbonshi 
... Applicant 

-  Versus -  

The Union of India & Others 
—Respondents 

INDEX 

SL No. Amwxure Particulan Page 

No. 

I Application I to 10 

2 Verification 11 

3 A The photocopy of the Office Order 
No.30 of 1992. 

4 B The photocopy of the Office Order No.3 
of  1998. 

5 C 'The photocopy of extract of Office 
Memorandum dated  14-12-1983. 

6 D The photocopy of Office Memorandum 
No. F. No. 11 (2) /97-E-11 (B) dated 22-07- 
1998. 

7 E The 	photocopy 	of Letter 	No.20-12- 
1999-EA- 1- 1799  dated  02-05-2000. 

8 F The 	photocopy 	of 	Office 	Order 
No.80(1)/2000-Adm.II 	dated 	5th 
February 2007. 

Date: 'I.- ),- 2cn ~ 
	

Filed By: 

Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI. 

(An Application Under Section 19 of The Administrative 
Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	~  ~T  --OF 2007. 

Shri Harmohan Rajbonshi 
... Applicant 

- Versus - 

The Union of India & Others 
...Respondents 

LIST OF  DATES / SYNOPSIS 

1971 	The Applicant was appointed as Lower Division 
Clerk in the Office of the Assistant Labour 
Commissioner (Central) Guwahati. 

1982 	The Applicant was promoted to the post of Upper 
Divimon Clerk and posted at Regional Labour 
Commissioner (Central) Guwahati. 

14.12.1983 	Office Memorandum issued by the Govt. Of India, 
Ministry of Finance., Department Of Expenditure 
for granting Special Duty Allowance to the Central 
Govemment Civilian Employees serving in North 
Eastern Region. 

02.07.1992 	The Applicant was promoted to the post of Office 
Superintendent and posted to Ahmedabad at the 
office of the Regional Labour Commissioner 
(Central), Ahmedabad from Guwahati. 

1996 	The Applicant was transferred from Ahmedabad to 
Guwahati. 

27.01.1998 	The Applicant was promoted to the post of Labour 
Enforcement Officer (Central) and was transferred 
from Guwahati to Tezpur. 

22.07.1998 	Office Memorandum issued by the Govt. Of India, 
Ministry of Finance, Department Of Expenditure 
for granting Special Duty Allowance to the Central 

P ,  yor ~ 
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Government Civilian Employees serving in North 
Eastem Region. 

02.05.2000 	Cabinet Secretariat clarification regarding 
payment of Special Duty Allowance to Central 
Government Employees posted at North Eastern 
Region Vide Circular No.20-12-1999-EA-1-1799. 

06.04.2002 	The Applicant was transferred from Tezpur to 
Lumding. 

2006 	The Applicant was transferred from Winding to 
Guwahati. 

05.02.2007 	Recovery of Special, Duty Allowance Erom the 
Applicant vide, letter No.80(1)/2000-Adm.II 
whereby the Applicant was directed to deposit the 
SDA amount of Rs.68,752/- by the Respondent 
No.4. 

Hence this Original Application filed before this Hon'ble 
Tribunal for seeking justice in to this matter. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :z GUWAHATI BENCH, GUWAHATI. 

(An Application Under Section 19 of The Administrative 
Tribunal Act 1985) 

ORIGINAL APPLICATION NO. n, 	OF 2007. 

BETWEEN 

Shri Harmohan Rajbonshi 
Son of Late Khargeswar Rajbonshi 
Labour and Enforcement Officer 
(Central), Office of the Regional 
Labour Commissioner (Central) 
Zoo Road Tiniali, Saptrishi Path, 
Guwahati-781024 (Assam) 

... Applicant 

- AND - 

The Union of India represented by 
the Secretary to the Government of 
India, Ministry of Labour & 
Employment, 	Shram 	Shakti 
Bhawan, Rafi Marg, New Delhi- 1 - 

The Chief Labour Commissioner 
(Central), Shram Shakti Bhawan, 
Ra-fi Marg, New Delhi- 1. 

The Controller of Accounts 
Internal Audit Organisation (HQ.) 
Shram Shakti Bhawan, Rafi Marg, 
New Delhi- 1. 

The Regional Labour Commissioner 
(Central), Office of 'the Regional 
Labour Commissioner (Central), Zoo 
Road Tiniali, Saptrishi Path, 
Guwahati-781024 (Assam). 

... Respondents 

DETAILS OF THE APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is made against the impugned office 

order No. 80 (1)/2000-Admn.Il dated 5th February 2007 

issued by the Respondent No.4 wherein it is directed to the 
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Applicant to deposit amount of Rs.68,752/- within the 

month of February 2007 in reference to excess payment of 

SDA. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the 

instant application is within the jurisdiction of the Hon'ble 

Tribunal. 

LIMITATION: 

The Applicant further declares that the subject matter 

of the instant application is within the limitation prescribed 

under Section 21 of the Administrative Tribunal Act 1985. 

FACTS OF THE CASE -. 

Facts of the case in brief are given below: 

4.1 That your humble Applicant is Indian Citizen by birth 

and as such he is entitled to get all the rights and privileges 

guaranteed under the Constitution of India. 

4.2 That your Applicant begs to state that he belongs to 

the North Eastern Region and was recruited as Lower 

Division Clerk in the year 1971 at the office of the Assistant 

Labour Commissioner (Central), Ministry of Labour, 

Government of India at Guwahati. He was promoted to the 

post of UDC in the year 1982 and he was posted at Regional 

Labour Commissioner (Central), Ministry of Labour, 

Government of India at Guwahati. He was promoted to the 

post of Off-ice Superintendent vide Office Order No.30/1992 

dated 2nd July 1992 and he was transferred and posted to 

Regional Labour Commissioner (Central), Ministry of Labour, 

Government of India, Ahmedabad, Gujrat from Guwahati. He 

was transferred to Guwahati from Ahmedabad in the year 

1996. He was promoted to the post of Labour Enforcement 

Officer (Central) vide Office Order No.3 of 1998 dated 

i4-y"7-4 
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27.01.98 and he was transferred from Guwahati to Tezpur. 

In the year 2002 he was transferred from Tezpur to 

Lumding. Lastly in the year 2006 he was transferred from 

Lumding to Guwahati. Now he has been posted as Labour 
Enforcement Officer (Central) under the Respondent No.2. 

The photocopy of the Office Order No.30 of 

1992 is annexed hereunto and marked as 

ANNEXURE-A. 

The photocopy of the Office Order No.3 of 

1998 is annexed hereunto and marked as 

A1qNZXURJr,B. 

4.3 That your Applicant begs to state that the Government 

of India, Ministry of Finance, Department of Expenditure 

granted certain improvements and facilities to the Central 

Government Civilian Employees of the Central Government 

serving in the States and Union Territories of North Eastern 

Region vide Office Memorandum No.20014/3/83-IV dated 

14-12-1983. In clause II of the said Office Memorandum 

Special (Duty) Allowance was granted to Central Government 

Civilian Employees, who have All India Transfer liability at 

the rate of Rs.25% of the basic pay subject to ceiling of 

Rs.400/- (Rupees Four Hundred) only per month on posting 

to any station in the North Eastern Region. The relevant 
portion of the Office Memorandum dated 14.12.1983 is 
quoted below: 

(iii) Special (Duty) Allowance: - 
"Central Government Civilian employee who have All 

India Transfer liability will be granted a Special (Duty) 
Allowance at the rate of Rs.25% of basic pay subject to 
a ceiling of Rs.400/- (Rupees Four Hundred) only per 
month on posting to any station in the North East 

Region. Such of these employees who are exempted 
from payment of Income Tax, will however not be 

14 - P-/.-J'71- ' 
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eligible for the Special (Duty) Allowance, Special (Duty) 

Allowance will be in addition to any Special Pay and 

for allowances already being drawn subject to the 

condition that the total of such Special (Duty) 

Allowance plus Special Deputation (Duty) Allowance 

will not exceed Rs.400/- (Rupees Four Hundred) only 

per month. Special Allowance like Special 

Compensatory (Remote) Locality Allowance, 

Construction Allowance and Project Allowance and 

Project Allowance will be drawn separately." 

The Govt. of India, Ministry of Finance, Department of 

Expenditure vide its Office Memorandum No. F. No. 11 (2) /97- 

E-II (B) dated 22-07-1998 continued the said facilities as per 

recommendation of the Fifth Central Pay Commission. 

The photocopy of extract of Office 

Memorandum dated 14-12-1983 is 

annexed hereunto and marked as 

The photocopy of Office Memorandum 

No.F.No.11 (2)/97-E-Il (B) dated 22-07- 

1998 is annexed hereunto and marked as 

ANNEXURE-D. 

4. ,~ That your Applicant begs to state that he is saddled 

with All India Transfer liability in terms of his offer of 

appointment and with the said liabilities he has accepted for 

All India Transfer liability as per their appointment letter. It 

is worth to mention here that as per the said All India 

Transfer Liability he was transferred to Ahmedabad, Guirat 

from North Eastern Region and he was reposted to North 

Eastern Region from outside of North Eastern Region. 

Therefore, the Applicant is in practice saddled with All India 

Transfer Liability and in terms of Office Memorandum dated 

14-12-1983 and he is legally entitled for grant of Special 
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(Duty) Allowances. Moreover, he is also having common All 

India Seniority. Accordingly the applicant was paid Special 

Duty Allowance without any interruption by the 

Respondents themselves as he has fulfilled all the criteria 

laid down in the aforesaid Office Memorandum for payment 

of Special Duty Allowance. 

4.5 
- 

That your Applicant begs to state that as per Cabinet 

Secretariat Letter No.20-12-1999-EA-1-1799 dated 02-05- 

2000 it has been further clarified that an employee belongs 

to NE Region and subsequently posted to outside of NE 

Region and reposted from outside of NE Region to NE Region 

will be entitled for Special Duty Allowance. 

The photocopy of Letter No.20-12-1999- 

EA-1-1799 dated 02-05-2000 is annexed 

hereunto and marked as ANNEXURE-E. 

4.6 That most surprisingly the Respondent No.4 vide his 

impugned office order No.80 (1) /2000-Adm.II dated Sth 

Februaty 2007 wherein it is directed to recover Special Duty 

Allowance of Rs.68,752/- from the applicant and further 

directed him to deposit such amount of Rs.68,752/- within 

the month of February 2007. Hence finding no other 

alternative your Applicant is compelled to approach this 

Hon'ble Tribunal for seeking justice into this matter. 

The photocopy of Office Order 

No.80(1)/2000-Adm.II dated Sth February 

2007 issued by the Respondent No.4 is 

annexed hereunto and marked as 

ANNEXURE-F. 

4.7 That your applicant begs to state that the Special Duty 

Allowance paid to the applicant by the respondents 

authorities itself after full satisfaction of criteria laid down in 

different memorandum regarding payment of Special Duty 

Allowance. After receiving the same the applicant spent the 

K - P*~-14' 
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said allowance in maintaining his dependent family 

members. He has not obtained the said allowance by way of 

fraud rather the allowance was duty paid to him by the 

respondents themselves. Hence your applicant cannot be 

held responsible for the mistake committed by the 

respondent authorities. Therefore, the applicant cannot be 

held responsible since he has no hands in the matter of 

sanction or discontinuation of Special Duty Allowance, when 

the authority paid the Special Duty Allowance to the 

applicant and he has spent the same as such question of 

recovery does not arise for no fault of applicant. Moreover, it 

will cause great financial hardship to the applicant if the 

same is allowed to recover from the applicant. The applicant 

has not committed any fraud in receiving the Special Duty 

Allowance. Therefore, the impugned order is not sustainable 

in the eye of law and may be set aside and quashed by this 

Hon'ble Tribunal. 

It is further submitted that the applicant is also legally 

entitled for continuous payment of Special Duty Allowance 

as he has fulfilled all the criteria laid down in various office 

memorandums regarding payment of Special Duty Allowance 

to the Central Government employee and also by various 

Hon'ble Tribunal's Judgments. 

4. 8. That your Applicant begs to state that this Hon'ble 

Tribunal vide its Judgment and order dated 31.05.2005 

passed in O.A. No. 170/1999 and other series of cases held 

that an employee belongs to N.E. Region and subsequently 

posted to outside the North Eastern Region and again he is 

reposted to North Eastern Region, he will be entitled for 

payment of Special Duty Allowance. 

The Applicant craves leave of this Hon'ble 

Tribunal to refer to and rely upon a copy of the 

said Judgment at the time of hearing of the 

instant case. 

ki - A/'--j'YL ' 
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4. ~ That your Applicant begs to ~~t& , r'v'--that he has fulfilled 

all the criterion laid down in the aforesaid Memorandum 

regarding payment of Special Duty Allowance, hence the 

Respondents cannot deny the same to the Applicants 

without any justification. 

4.10 That your Applicant begs to s , .~b-r~ that similarly 

situated persons are enjoying the same benefit without any 

interruption, as such the action of the Respondents is 

arbitrary, malafide, whimsical and also not sustainable in 

the eye of law as well as on facts. 

4. 1f That your Applicant demanded justice and the same 

has been denied. 

4. 1;, That this application is filed bonafide and for the 

cause of justice. 

S. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1 For that, due to the above reasons and facts, which 

are narrated in details, the action of the Respondents is 

prima facie illegal, malafide, arbitrary and without 

justification. As such the impugned order dated 5th February 

2007 is liable to be set aside and quashed. 

5.2 For that, the Applicant is practically having All India 

Transfer liability and as such, he is legally entitled to draw 

Special Duty Allowance as per various office memorandums 

in this regard. Moreover, the Applicant is having All India 

Seniority and Promotion. As such the impugned order dated 

5t-h February 2007 is liable to be set aside and quashed. 

5.3 For that, the Respondents particularly Respondent 

No.4 direction to deposit huge amount of Ra.73,079/- within 

the month of February 2007 is unjust and also whimsical. 

The actions of the Respondents are bad in the eye of law and 

k - yw-~~ " 
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also not maintainable. As such the impugned order dated 5th 

February 2007 is liable to be set aside and quashed. 

5.4 For that, similarly situated persons have already 

granted this relief by this Hon'ble Tribunal. As such the 

Respondent cannot deny the same relief to the Applicant. 

5.5 For that, being a model employer the Respondents 

cannot deny the same benefits to the instant Applicant, 
sihtkla-A 

which have been granted to the other similarlyA persons. The 

Respondents should extend this benefit to the Instant 

Applicant without approaching this Horible Tribunal. As 

such the impugned order dated Sth February 2007 is liable to 

be set aside and quashed. 

5.6 For that, it is unjust to discriminate among the 

Central Government Employees who are similarly situated 

and also it is not proper to insist on every aggrieved 

employee to approach the court of law when the cause of 

action is identical. As such the impugned order dated 51h 

February 2007 is liable to be set aside and quashed. 

5.7 For that, in receiving the Special Duty Allowance the 

applicant did not commit any fraud or misrepresentations 

and as such he is not responsible for grant of the Special 

Duty Allowance by the authorities. 
5.8 For that, applic.-uit is legally entitled to payment of 
Special Duty Allowance in terms of the various judgments of 

this Hon'ble Tribunal. 

5.9 For that, in any view of the matter the action of the 

Respondents are not sustainable in the eye of law. 

The Applicant crave leave of this Hon'ble Tribunal 
advance further grounds the time of hearing of this instant 

application. 
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DETAILS OF REMEDIES  EXHAUSTED  : 

That there is no other alternative and efficacious and 

remedy available to the Applicant except the invoking the 

jurisdiction of this Hon'ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING 
BEFORE ANY  OTHER  COURT: 

That the Applicant further declares that he has not 

filed any application, writ petition or suit in respect of the 

subject matter of the instant application before any other 

court, authority, nor any such application, writ petition of 

suit is pending before any of them. 

S. RELIEF PRAYED FOR  ** 

Under the facts and circumstances stated above, the 

Applicant most respectfully prayed that Your Lordships may 

be pleased to admit this application, call for the records of 

the case, issue notices to the Respondents as to why the 

relief and relieves sought for the Applicant may not be 

granted and after hearing the parties may be pleased to 

direct the Respondents to give the following relief (s) : - 

8.1 That the Hon'ble Tribunal may be pleased to set aside 

the impugned office order No.80 (1)/2000-Adm.Il dated 5th 

February 2007 (at ANNEXURFFl. 

8.2 That the Hon'ble Tribunal may be pleased to direct the 

respondents to continue the payment of Special Duty 

Allowance to the applicant. 

8.3 To Pass any other relief or relieves to which the 

Applicant may be entitled and as may be deem fit and proper 

by this Hon'ble Tribunal. 

8.4 To pay the costs of the application. 

j4  - P~--J-do 
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INTERIM ORDER PRAYRD FOR: 

During the pendency of this application, the applicant 

most respectfully pray for the following relief : - 

9. 1 That the Hon'ble Tribunal may be pleased to stay the 

operation of the impugned order issued under office order 

No. 80 (1)/2000-Adm.11 dated 5th February 2007 (at 

ANNEXURE-F) till disposal of this Original Application. 

THIS APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.Q. 

I.P.O. No. 

Date of Issue 

Issued from 

Payable at 

LIST OF  ENCLOSURES: 

As stated in Index. 

Ver~ftmfion ................. 

14 - Y,,74 
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V  E  R  I  F  I C A  T 1  0  N 

I, Shri Harmohan Rajbonshl, Son of Late Khargeswar 

Rajbonshi~ aged about 56 years, working as Labour and 

Enforcement Officer (Central), Office of the Regional Labour 

Commissioner (Central), Zoo Road Tiniali, Saptrishi Path, 

GAwahati-781024 (Assam) do hereby solemnly verify that the 

statements made in paragraph 4 - f, 4. 41, 4 1 11 x  zf ~ '? 

are true to my knowledge, those made in paragraph Nos. 4 

4.5, 4 C 	- are being matters of record are true to my 

information derived therefrom which I believe to be true and those 

made in paragraph 5 are true to my legal advice and the rests are 

my humble submission before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this the IH, 	day of 

February 2007 at Guwahati. 

k4,  P~--74'  
D E C L A R A N T 



Cove.7r, ~m cn t 	0 	T 
0 47 

OFFICE- 	OF 	7,*._~;~ 	C'~ !7 ~:r 	LJi2CIjR 	Ci_,%~I,IT ~ZCTC 'EMCENTFCAL) UNZ 
DL 

ANNE XURE-: A' 
Dated the 2nd julZ, 	1992 

L  F  C" 	Q D:~" 	G -  -3 	1 9  9  2. 

On t' e ri: ~co= endations of the DPC, 	the following 
persons are promoted on re, 

' 
-ula-r basis 	as O.S. 	Gr. 	11 	in the scale o f Ps. 14CO-40-1800-E6-50-2300 with immediate effect 

and 	theY 	are posted as 	'Lollov,, s 

1-7 e 	Present 	Hqrs. 	Hqrs. 	v,fierc- No. to be postcd 

1. 	Shri 	S. o r a 	IJID C 	RL C of 	c e 	Dy. 	CLC (C) 
Bombay 

ShriC~, 
U.D. 

R aj 	RLC Or- 	RLC Office 
C U 	a t i 	Ahmedabad 

i~ C C 4,  f i c 0 	ALC Office 
Hiyderabad 	Madras 

They 

	

~ 	 - 	1. 	_U ar;~, 	c.r,: 	,D 	 f oz, 	(~ 	Y 	to 	the  
L where they are p 	6 	- 	I- they should join the new post with -in one month O f  recciP t 	of 	'his 	order 	fa" ling v.,hich 	of Ifer of appointment will be Cancolied and they viiil be debarred from pz'omotion to tf1is post fnr a period of one year as per Rules. 

Any requests for changi ,-.9 the place of posting shall not be t ert, a 	n o d. ;A~ 

INI. K. 

Copy 
Adminis*-rative offi cer  

*Persons concerned. A 

RLCs (C) AnmedQbad/,'4adra,-, 	(3 c 0 PieS 	LC I  V 	CL DY. 	CI Cs, 5 or, .bay/:*, cii,,(jalore/Dh,~ ,-~ ":;,,.IfjI 
4. 	Office Order Bundle 

R~gd. -------- 'A 

K. 	V E IV~ 'A 
r  Ad~,.Jnistrative Offi cer  

A 

ATTESTED 

ADVOCATS 



Adrr,, 1/ 4 ( 19') / 9 _7 
Gover"nwOnIZ. of India 

1-1 nisLi y of' Labour - 
Off i ce of the Chief L ~.iuour Comr:lissione­ (C) 

" 1, E'6 	E _H 7 

a L e 	7 	9 8 

OFFICE ORU~ P_R 140. 3 OF 1998 
-------------------------- 

I pt. 

On 	t, h e 	r e cowcitric a L i rin s o f 	the Departmc.r)%;.t I 	Prorr;oticn 
commi Ltee 	o r 	Labour 	'E n f (.) r c (- r n ~,- r i t 	0 f i c e r 5 	e n f-  a I 	h ,~- I d 	c,  11 

-is 9.1 ..98, 	Chief Labour Commissionor(Central') h~ 	ordered 	the 
prori ,ioti on of 	f ol low in ,j 	c) f f i r~ f~ c r 	for app n i n t me n, 	a S 	Labou r 
Dif orce , ~.ent C,  f f i :~ e r ( C ,;~,  r) t, r a 1 11 ~,hc! pay s c a I of 
Rs.6500-200-10500/- on requ 1 a r basis w.e. f . the date hey take 
over the charge of the,  new post. 

'c. 	Name 	Pr(~, senLl y 	-i c r 	-re pos , Hd N 	anL! Desiariation A  
working a', 	on promolion 

	

4  ------ --------------------- 	---------- 	------------------ 

Sh. SE . C. . 	a k u r , 0 S, G r . 	r.'u rT,. b a i 	t,rl a 

Sh R. 3. Sahay OS, G r . 	h a n a 	G i r i rC 

3. 	Sh . D . C 	u rid a '~ Cs )  G r 	K anpur 	A-~ anSol 

Sh. K 	Raj bongsh; or- 

The 	a bov e officers 	1 1 t~ o r-,. D t-  o ba t o n f r..) r a 	e r i o d o f 
-ars. 

T 

,J/CHARAII 	

T 

LAL 
d(n i n i s t r a t i v el 0 f f i c e r 

copy '-a:- 

The personL~ concerned. 
'AM 2.- All concerned RLCs 0 	~w i tn t h e request* to re I i eve above 

men - ioned o f f icers imme (I i at. e I 	!o enable t h m to join as y 
LEO(C). 
Al 	PAOs., 
All Dy.C'Cs(C)/RLCs( --J. 
A d rn . 1 1 	C T, i C) ri 
PS to CLC(C). 

7 . All officers/Sections in %he C! - C(C) Hqrs. 
8. Personal file of tho offic(-r. 

ice OrGl er f o I d e r . 017 f 

1 0. Spare 40 copies. 

Section officer 

ATTIESTED 

V 	.4DVOCATS 	 4. 

f 4, 



Nc,,,,  Delhi, tile 14thDcc'83 

(Typed Copy) 
it 4, ~Y. 2  q I 

NEXUKE--  C' 

No. 20014/2/83/E.IV 
Government of India 
ministry of Finance 

Department of Expenditure 

QjjLgL,' MIM-QR-ANDUM 

Sub.: Allowances and 	facilities for civilians employees of  the Central  

Government serv i lIg  tile  States and Union Territories of North Eastern 

Region — improvements thereof 
IT cers for 

a ll(I reta 'nie need for 	ining the services of competent 0 1 

savice in the North Eastern Region comprising the States of Assam, Meghalaya, 

Manipm, Nagaland and Mizoram bas been engaging the attention of the 

govenunent for some time. The (jovernment had appointed a Committee under the 

Chairmanship of Secretary, Department of 
personnel and Administrative Reform, 

to review the existilIg a llowances & Administrative Reforms, to Tc'view ft 

ev.sting allowances and fac . 
ilities admissible to the various categories of Civilian 

Central Government employees serving in this Region and to 
suggest suitable 

in1provements. Tile reco"i"clidations of the Committee have been cardWly 

considered by the Cpn ~,!,-Irnment and the President is not pleased to decides 
as 

fo-Ilows:- 

enlire  posting of 3 years at a time for Offilcm with Tilere will be  a fixed t of 2 

years at a timc for Officers with Mre than  10  service  of 10 yenrs o

r less and ve. Training etc. in tile excess of 15 days per Ym 
Years  of service, peri(xis of lea 	

Micer Oft 
will be excluded i ll  counting he  tenure  period of 2 / 3 yc4irs. 

completion of the fix 	
. oned above may bL' considered fOr . ed tenure of service menti 

posting to a station of their choice as far -as possible. nt Employees to the station 

p1j ., ,atio  The period of de 	. 11 of tile Central Governme generally be for 
3 years which 

Union territories Of the North Ea
stern Region will 
-- ses  in exigencies of public service as well as 

can be 

ATTESTED 

ADVOC,ITZ 



q 

(** whell flic C111ployco CCAICC`11 ill I)rcptlrcd 
to silly joligor. The ndmissible deptitatiOn 

allowance will also  cmttinizr to be paid during tile period of deputation so 

extended. 

Xxxxxxxxxxxxxxxxxxxxxxxxxx
xxxxxx-xxxxxxxxxxXXXXXXXXXXXXXXXXX  

A, 	enlployms~ who have all India tranllfcl 
Cmtir Govemment Civilian 

aucc at tile rate Of 25  Pemetq  O~ 
fiability  will be granted 3 

;pccial (Duty) Allow 

basic pay sojer 	- per month on postings to any statio! n  't to any ce iling of Rs. 400/ 	
-om of  those employees who arc  exempted fi 

in the. North E astern Region, Such 
	

be eligible for this Special (Duty) payluent  of  inconle  tax Nvill, however, not 

Allowance.  Special (Duty) Allowance will be it,  addition to any special Pay and  
t to the conditiOn thst 

(Duty)  A110NNralice already being drawn subicc 
pre deputation 	plus special pay/deputation (DuiY) 
the  total of sucjl Special (DutY) Allowance 	

like SPCCial 
AlloNvance Nvill not exceed Rs. 400/- p.m. SPeci8l  Allowm=  

CornpetwtOrY (Remote Locality) Ailowance, Ccmst' ruct'on Allowance and Prc)ject  

Allowance will be drawl"SePaTatcly- 

Sd1- eligible 

JOINT SECRETARY TO THE 
GOVERNMENT OF INDIA 

ATTESTED 

ADYOCATS 



Subject -- 

(Typed COPY) 
1~n 

A h LN ~E KE—  ~b 

GON -CM11CIAt of India 
Minii;u)'of Finar= 

Department of Bpenditurc 
N,, D-,Ihi clated July. 22.199'9 

0I.-FICE. I  jOR-ANDUM 

I  FacilitiLs  for  Civilian Employees Of t"e  
Allowanoes and SPCC", 	atc:9 and 

Union TmitO`61:6  Of  
ing in tlx SU 

Cc:ntTal GovCrrm1c4`t sc"\ 	Andaman and Nicobar and  
the North E,3SIC01 

Region and in the 	cndat_ion  of the Fifth 

Laksh.adwecp Groups 
of i s l and - Recomm 

Ct,ntral  pay  Comillission. 

iining COMP'Ctcl' t  Olrlc`~rg  fo!r  
With a vlc'\v to "ttr"ctl ng an . 

d 
 . 

ret, 	
torics  of An~ 

cornpnsing of the tcrri 
N 

saving i
n the  Torih East= Reg 0". 	

Ofdcm a.  N1 7,oram, Nagaland and Tripula 
pmdcsh, kss-am, Manipur. Mcgl'"' . 	

14/1*93-EV dated D*,-mbcT 
14, 

in th i s M , 11 , stry , s  O.M. No. 200 
,%Vc=  issued 	I , . I I 	

and other fa r, "'6c:s  to 
a,, Civilian Central 

194 	CCrtwn allowances 
&3 extending 	In tarns O

f paragj pli 2 therwt 

Govanlrient employces scn-i ng in this 1'C91On 	
apply 

Mcd in par
-agTaph I(1v) ibid were also to 

ther  ,C  orders other than  thosc conta C
cnnl Go,,,crnmwt employees 

 P(Y*tcd to 
jandi,- 	I  I i an 

mulalis mu 	, to the 	
xtc-nded to the Ccnt"31  

Andaman & Nicobar IsIBnds-  " -1cs' ' wm furtllc7 c  

Governrrient CMPIOYCCS posted 
to the  LzkslidwccP In-,Iwids in this Ministry's 

O.Nt of even 
. 
number dztcd rnarr-h 30, 1984. 

I-Ile  allowancz:s and facilities w=  

1 	
M. No. 20014/16/96/F,.IVIE.11(B) dated  ufther liberaliz ,2d in  this Ministry's 0 	 t anploycW 

D=mber 1,1998 and 
%~ycrc also extended to the Cc nt-rl"l G~overnnlcn  

posted to 
the North Eastem  Council Nvhcn stationed in thc Norah Eastern 

Region- 

Central pay Commission 
Mvc njnde  eemin rccon'lTiOnd"tions  

-Me Fifth 	
in  the allovwccs and 

faci  I itles adnjissible to th4-' 

'I CY further  improvcnICTIts sugsest~ . 	 OtT czrs  
C 	Vccs, 	

of th-c- All India servicts 
,ro ,~,cnlmcnt crnp lo  

C 
I 
 entral 	

C g -  on. ncy  have  flirther reconUTICndcd d1at thes,
~ 

	

in the North Eastern R 	
-emment cnIPICryces, including OtT'C=s Of b~e C.  

may also 	
tended 

. 

to  the  Centra

l Go% Sikkim 11,,C  reconunendations of th~̂ 

the  An India ScT-v1czs, p4c>,,tcd in 

ATTESTED 

A t)—OCATS 



4 
'dcnt is 

the PrCs and 
rl'S -dcv-~d Iry 

tllc  C  

commission bZN'r- bc ~cn c-o  
- de a's  follows ,  - 

to pleased 

tation conM ,,jcd in 
Tenurc of PO' postingIdeplj 

pro -v i s iolls ill rcprd 
to  tellure 	

-T 

14, 
4/3j?,3-E- -N dated LICCC"be  s  O.M 	2001 	 1 

this 	 dnted DcccmbcT 
20014/16t86-E- 11(g)  

1993, Md 1  
~ to  b . ap pliczblc 

1988, Sliall C'0111MUC 

and SPCC'al  
I 

DcpUtIltlonfiralning AbToed 
for Centn 	,.,. 0,, C~ontaincd in this (ii) 	 'T-hc  Pro I  I 
Confidc'ntlal Record 

	
date I>eCcnjbeT  14, 1993, 

vicntion in 
0., 	,3.1:.IV 	1 .  1999 

Nlinistr~ s 	
jvj.  ,~ O . 20001413/v 	

) &,tcd Dcccrnbel 
oo 13/16/96,-Ell(B  

read Nvi th O-N1 - 

c,011tilluclobc 

Sp,~Claj 	Allo",'3ncc  

an  All India 

Centmi GovCTn1l1cllt 	
Tcm,oTlcs in thr. 

- ~cr 	alld 
Posted to  the SPCCI 	

Allowance 
Tn'  115 	

be  (Ilrantcd 0
1, Spccl  

F  C~ 	 E 	
bed ,or-0, I-nstcnl 	

slill 	
'C P 	

in this 
of  their  BaS1 	av as PT,  

c  at th 'Itc  o f 12.5 Pcfccllt 	dated Deccnlb<:' 

'NO 
s 0. 	on 'its quarIlunj. In 

O~IcT Nvmds, the 
_,"i0jout  , I 	I I t;> 	1131, no  longer be alIN  cc  

but lq~ 	 currcntly I n 

cellins of 
 R-S.  1j)OO PCr 111onth 	

, 

agi~rcgatc 
of the Sper-ial 

,he Condition th3t tl1c  
,,pll,,blc and 	U13tion (D-uty) AlIONYM= ,1 1 Pay/De 

AlION"'ancC 
Plus Spcc l,  shall also be disp<;,~ 

.r 	
f this _cc'd Rs.  1,000 pcT rn 

goN. crjj i jjg  the gant 0  'lot  any, Nv 	
tcrllls and conditions 

,~6111.  0111cr 	10  be appl i cable. 
'111, 110%VCN CT, 

Continue 
,Incc S11. 

Ile 

t'j- 

A-ITEST F-D  
/Z~- 

t~7  ~~CAffl /]D,vo A 
A 

	

1 	
111.5 ministry 

1 
 5 O.M.  No. 

in 	
of the 

ordCrs  in 4, 1 
Iggg.  CC:ntMI GOVCM~t  

	

Njjay 	

VLsf, 
l3abil4- and 

an All I ndia Tr,  
ha,-Ing 

n 	N'Cobar  and  
po, 	In the  Andar"' 	

to  an island SPOCW stc,d to 	
CT'Ititled arc prcscn 

GrOUPS 	1.1.1"Ads  



tcs n lieu 	of the Spec i al plity) AllovMncc 
Allowancc 3 t 	ra 

admissibIc 	
in the North.F astcrn Region 	-his Allowanoe 	shall 

'A  b,- admissible 	to  the  slxcified 	cztegOrY Of Celltn  
contin uc ~ to  

C'mP loYces at the same ra 
 tes, as p rescribcd for 	

the 
Gov==Cnt 

Ole 0 -M, 	
dated =y 24, 1989. but 

differen t 	spccificd ams In  
also 

antum. 
	Alloywices shall 

u t any c 	0 n its qu, I y6tho 	cil,ng 

A110"M 	SCP=tc  
b 	t ,~,mcd as island Special (D 	a= 

hci~brth 

in  r 	to this Allowan0c 	hnN'c 
bcen issued in this 

orders  
&Itcd D -uly 17.1999. ministn"s O.M. No. 12(1)/98-E.11(g) 

in this =,ncction to the claTiflcato'y 
&,=tion is also  Iny' 

I 	 I(B) dated 1 (3)/9 5 -E. I in this Ministry s O.M. No. 
orders contained 	 ~T 

not only in 
12, 1990, which shall continue to be BPPIIC -ablc  

ces  posted to  sme in the 
the Central Government CMPIO). rcspcct of 

O'Sted to Sent in the 0 Jl1oSz P n1so t 
North Ezstcni KcgiOn 

Andan-,an & Nicob3r Ind I akslIndwcep GrouPs 
of islands. 

x. xxx- xxxxxxxv 

	

xxxx ~Lv 	-x x X X XY-x x.xY-x Ly- Y M X x Ly- Y- 
Xxxxv -Y,.X-XXX ,\ 

X~Lxx- 	 to decidc tl'zt the',"o  
-rhc Prcsldcnt Is also plcjsc: ~ . 

-0~ Po's ted rclilte to the Central Govern-mr-nt CMPlo)  orders,  in  so  far as the 
ble mulalis mulalldis to on, ,hall also b1-- aPPlica  

in the North — Eastern Reg' 
includ ing Officlus Of th'c A" -crilment EmPIOYc" ,  

t 	
jvili, 111  CcntrL,1 1 Go  

he C 

ln&a Suvic-cs, posted to S'k 

kc c lTect from August 	1997. 
-fliese ordcrs %vIII t" J11 	4. 

'Ount" 
ar as perSOns scn" ng 1 

n the Indian Audit and Acc  
In  so f 

rs  ssuc~i aflcr cOns.11 t3tion with the  

	

med, tlicsc ordc 	I arc conce Depa=cnt 
tor General or India. ConVtroller and ALidlL 
'11 follow. -crs'0 11  N 

	

6. 	Hindi 

Sd/ 
(N, SUNDER RAJAN) 

ary to the GovernMent Of joint Secret 
India 

A'JESTELP 

ADVOCATE 
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OFFICE I'll E I-if)f1ANt; 1  j"I 

Ferw 
of Isfinds — of the Fitill cefitto! Pay 

Vah a vAn W nlhwling and mlaining coirpetent 	for ser';Ce in the I'lofth E.'as"evi I'legion. coll -q visillf) 

Hit le"hodes of Bunachal Fhadesh, Assmm Khrvi"M Ihlomhyn 10main, Nagalavd 11nd Tfit!"N'. Otd 0 ts '--n ( (- 

isntjr ~d in this l'-finistry's 0 M No 2001VNBIE IV dale-i Umn"Im 1-11. 1963 cefl- 1 1 1111 0-N- a"r 0 s afyl 

o9inr facilities lolhe CbManCeNmIGovefriment eir,~ )!,)yees string inihis tegOnAilMmscIpaingrayih 2 Umpol. 

flipsnordetsi;her than those conlained in pir-rignph 1") RK were almin nivy nUMM mUfl"K 100n C"I 

Central Goveiriment en-.ployces posleJ lo On Andarnin & ti-,O)-kr klityis These i,%rlo Ivf!I'Pt exter"'Ied Ic Pit 

Central Govot ~rm--nl enThye" posted to lh ~-  L,- I-I 

	

,i ~ nhnde ~ nop 	in this. Mi-istry's 0 M ('11 e-'en numt ,cr da 

harch 311911 71m allowances and lacthlies vmm NmQr AP-4111 sed if' lh"~ 	 0 M N ,) 2C-01 ,1 1CTUE A'; 

F II(0) dated De,:Pinber 1, 1988 arAwere MSr) exi011!nt] 11) UM COMM OMMMUnt- ni 	v-, jy)SIed to the r1ofill 

Eastern Couruliolicn slationed in tho 	flog-ri 

	

2, The Filth CeWunt Pay CofrrTv-, , rr) ha'.-F,  ma'It C"Fia-ri 	 !u".her mx)f(-'vPrT)(',rIs 

it Hie allowarzes and Incaines admmolk 10 01- Cmm& Gn"—"d uniTMpm. OXAN ng "Was O f  Hit  to  'Wha  

Semkos, pmsmJ irt the NonIvEastern Regkn They have lullm mcrtfuremird Mal IhPse finay aKo UP rx 1n"dQ 0  

Hirt Central (1 ,:iverrunent em;jrye es, KcItidmig Ulkers of Me AN Odin Smvicm,Tonled in S44m ne 

recornrnendwi.ms cI To Corml-i"41 ) , -lve hporl C(-'rvJ ,j'err, j t~ r ,  Hit Go.. nct qrl1rT" ,?r11 an7d,  Hie f 1 te -i" !It is vo.. ~ plc ~ 	 J 

lo deciJe as f -1'r -os 

(1) Tanurri of Posting,'DopuWion 
The prosions A regard 10 Innurp r! 
EIV dded Decunbe 14, 1993, read -Ih (-) Y !,,) 21114:V, XE A,  E P ~ ',3; ul'-liv-1 Cecsrr,~, er 1. 19P8. 

shall cr,, nlinue to be 

(ii) V.oIqhIaqo for Contral Depulmionl7ralming ALmind nnd Cloedaf MPMOn In CnnVdW4KI Recmds 
The rimsions conapp! A his YkAsTj% 0 M ro: 	yj)_i-F 1 ,1 ( j-j!,-1 	rilad vollp- !-i 

r,io. 2 jj I -v I in !on nPOMP 

(HISpecial [Duq] Alkwance 
Ceri!"-if Govn!nmer! cr,- 1 1- arl 	 r-itv~ ! 4?r L;.-,' 	-J 	tv Um Q mfe']  

Te"DiSes in the NonTEammn Rp7ml Ona Un 7011 	Qjjj jpwn f5ohome a! Te rMe 0 12 5 I-f 

rerit cf&S bask pay as pmumbild in His Mkvrf n () !,i No 2001411r. P'J ~ 2- 	P(D) d ,-)'Pd D`Cef"Uor I. 
1982, Q "about an; celirg on is cluir , 'util IT ,  Mho ASAY Om 	0  Ps I 	1`01)"I  Currency ul 

Imce dal no Qnger he ntTknhk riml On CNAWn Pwl We alTeVe 0 I Ihe 	l+js 

Spevvi PaQepwahnn MQ Ahsamn, R w4 nQ vQ COPM Fs t(AM per m:Nh S0 3  MS0 be (JOPP'Sk 

WWI Cov Imms 	ccr ~.,"Ilcfls g ,-).. ,Orvng N , e r;tari of 0-s 	sI , ;, 0 . b-- omevnf, cowinue to UP 

In lemn 0 Om mdus conlamd n Ks M-41"s 0 	23=W E I; f i l l 	2  1 	f  
Govemmen! CuMan enjdojees Komi an 01 POO hamOr L i 	Id r,is"d je) serfe ri Pin AiTJxnan 

& Kdar and 	Grc ~ jI ~ ', ()I 	nfe 	ei ~ j i ! , ed to 11, 	Fpec!al 	at 

vary- 1  imes  wh et, w e 	 19g ,on 71210ownryo 

shn il crri t irlue  10  b e a dmos  Li e  t o  In qiecX-1 rainqmy 0 Central Go'. er'llver", 	at Hie sanie 

dMPdVay24, 1W. but "Mout anYcr`"nq 

oniI7,quanuurri This Arc o ance shaR alon hermY Yoh be Ir"md as 	 SP,—Wn 

order ~; in win rd to this 	ha. e be en is cued it Ups PANY14 0 M No 10ITTEIIJI)ANd julf 

17, 1918 

Allemlkn is Sso imned ink% convi-ionri in PmrKWmAwy Wns CvQ1 qwd m "A th"OVS 01A No 

daled January 12. lic), ,q).  o l lih ,t j ,-j , j c c,., o li ,~ l p to Ue 	ri ~ t crilli ill le ~ pecl 0 the 

Central Go ~ errirnvnl eml)L~,yees p')"lod In sor;f~ In IhA ~. 	Ert ~!On Flef;;cil uma!nv to those jK)sled I") 

ServemUmAndarnan& I'Mcbm ard Lnkshadmevp Groups of Ishrlds 

N 
ATTFSTED 

Al/~ 
A40 -  )C"AT9 



511ch a s ncinow -,tori 	 -,aiori c i a l GOInpon . 	 C, :. ,I COW;0:0 	 1, 1, 

'es in regaid to revision Ol 
litc,  ralcr~ ral va,1?jkjS 	

', ~ Wnce Coiniso"Ale I till C,,n1j)Cr)...jjC)j- Allov'W 
" U

, 

I'lli.ile 	
Ti,bal Alf-'U 	of  are till'itif instio 	

oil tile 
occ. Plad C 

	

Allwt,n 
e IOcalioW5PCc,llC, have 0 : 1 	 01) Ielzillivi 10 Itill 

.-Ic 	wh 7iLh it 	jalrris  o f jf ~ ,! 1`11h Gs.- P 1,101  i l ll y Cul "11115si  
.0( 	 .0s  ~~sipd in tile spKifieil 	1 ,  

Cjejj CrjjljjCfkI &CiSions on tile reu 	; ,i Guve 	 4 
( , n ,4) ioye  

liblo Cf.'Of 	 'Pend*lng -,e orders shalt Ipply to 11 le e: ,  j 	
- 	1- 	siladvveep lsklilds- dL  

ai ,,ancr,~s.The 	 - ~ 	
and Lak 

-E, 	 lis and condillo ,j ,, lies  n tile North Isle"' 	10  qie cjbscrj;jw'-0 Ul WC l l !" 
o f lhi,, ir posling al"J Sul 	 Of tile Island Ispecia 

oil fie zilea(s 	e(I '.Q tile ZSJIOL ~ Tal 100"") A 

	

who are enti"! ~ 	 ori Alloy,'JincCO) as 
admissib l e to 

Si.rch of tho' SO ernploYce-e 	-*,at 
I'lled, in addition, to tile ,a ll also be 01) 1 Aflignance sl 

theril it ,  terms of lliese separate 
orders 

I 	
or d ersin respectol 

rnment, employees entilled 
to Sj)e(-j a l Ccrq.-_,risllor~ A40v.', 

exi s ting  rates with reference to tile 

	

Central Gove 	
.11  such 

a l~ov.rames at 0`10 	 1011 
v ised scales of P-3 ybut l ot the intioduct 

yjj)iE,h are yet to be issued, will conllnue 
10 d ( a 

. jepre-re 

	

pay  ~yhlch they 
would  I la ,., c  d r awn inlhc 3PPI;ca*' 	ho basis Of tile recominendaliOns Of  

nclonal rL j  L  _S :it  tile revised orders I I 
of tie correspoll6lig revis 

, - , 	10  Government deVS"Clis "lloreon. 

tile Fifth Central Pay Commission and if 
	

d  Decernb er  14. 1983 
ni l  First APPOintill ent 	113-E IV date 	 A~ 

Tra-iolling Alic'"'.' 	I, S 	. 11, 1,10 e.- 	.1, 3 11 continue to be 
The existing concessions 	rio. 200 

,111  UB6 _E .jv j F.,l(9) dated Decen I 
 be 

,,,j  jurlher  libera lised in 0 

ap/~!Jcable. 	 -,go for TrzinsPO"I'llio n  Of 
personal Effects 

Travolling Alloydanco f o r Journeys or, 
-Tt3nsfet; Road 	

led IDecernber 14. 1983 
on'Translor., Joining Timo With Leavo 	So  I, 'j 	,, ,,1,14,?a!B3 . E- A1%1 da 

'Pla ex i st i ng  p rovjs ~ons as C ,-niained in INS ? ,~ tn Sir,' 

shaii continue to be applicable. 

on 	 No, 200 1 4/3183-F-.IV dated December (vii)Leave Travel Concess! 	
~ jijalned in Ili's 	leaves  his  family behind 311118 old  

In terms cl tile exisl ~ng,  provis!' Ons is cc 

	

are 3 ~ '_ 	ment setv 3nf, who '1 ~ 1,  IL  
14, 1963. the tollo'eong C 

P" v)[1,  , 	~ je 10 a  govern, 	
t availed of lianslef 11avelling allowance 

I leyhjuailers Of another selcl:l 
_,j P I ;3ce  o f j esidence, srid YthO li~' 	

Home  Toyin once in 
for the family 	 lot icurney to the 

I O f jj)n  leave U3"~ 

(a) tile gCv ,,,rneg , t serwant Carl 1,;ZI! 	
eaveTiavel Conc es"On Flules"  ur,,d er  ll )t! iloirfial L 

a block period Of t y,' o  years 	
OR 10  jrayp  

	

ell,"he ,  sell 	
LQng" year 

I o r h `ili T_" ant can ava1 of the 13 cil'l ll rnfnenl sf-N 	 residing old  for the __!r- 1iY 
~b) in lieu UICIC01 . 1, ~,)e 9 ~Dve 	I_jnrr. 0  Toym or I~ e P l ace e.hlre tile fam ~ly is 	ct 01 sons an~ 

po sting 10 tile 	age up  10 	years in iesPe from tile station of 	 ni at 
two dependent cj , 1,d.en of 	rva 

he ~spousC arld 	3v(, , once 	It  l ci  visit the gOvernin!jt~c_____.._ Ye , 
ireslicled 0 1 11 Y 10  t 	to lr ~ 	 — ------- 

up to 24 ye ars in respect of d, -r,, hlers 

slatiorl-ot Posting- 

ns 51 ,3 11  cOnt" lue to be app I 	
l ed in these territories shall be entitled . 

to 
These special PrO"is"O 

ces and their 1,1(71:1  ` s  Pos 	ca sions dur -in 3  their entire service 
C entral Govelivilent einplOy 	-j<jd1l1:)naI OC In addl 	ijnerflernencies. Onl ~"o 	ble the Central I 	Comesion, a , ).d i s  i ri t e nded to ena 

avji ~ l Of the Leave Travel Concess:cl; ssage 	 el either to tile 
t e 	%d as 'EnlergenicY P3  rmL 	

es [Spo 	 I entitlements ca reer. This shall be 	 use and 1,vo dependent childfenj 
to Ifav 

yee s andfer the f 13m'' 	shall be over and above the norMa Gevemment ernplo 	g i rl an eme'(30n-Y. This 	nd the  ty.o additional Pa
ssages under the 

	

toy,-n or the station of poslin 	n), 	c l as s of iravcl as admiss' - '~ bcine 	termsoLtheo.MA4aled0ece, 	
Ab., 

of the employees in 	of by the Palled 
mode and 

EruergerlcY passage C
onr 	Slat be avail( , e ,sion 

_" ed  ur-der itio ncinial L c, ,,lve Travel COnc"S'on  Rules 	0 t,t 	200j4/1G/06 - G-IWT-IIR d~ 

fqs cootllrNe3 in 	'r lz 	lies. i-e. spo Us e 51"d 1.1;0 
I icalton of th e  of'j 	above and thei FulAher, rl FnO1j I' 	 w',̀l pa ,j  0! Rs 13.5CO 31',d 	n respect ci d 

Dmember 1.  19BB .  01 ,,Cers dtaei 	a nd up to 24 years i I so ns 	 -1111 Ws ;11 dependent children [up 10 18  Y P 	Agarlala./Aiz 
Travel concess. 	

- 	 licOb3f  1513 nd  s Z~ 

by air on Leave 	131a ~ r In tile An~
amain & N 

Pelmilled to 11avOl 	vi,-,o versa ,. be ll ,,men 	i s la nds and CoChill and vice `nd Ca ,~:ulta and 
thts Noflh Ea st  13 	and belo;00n KavIrMll in the Lakshadweep C _ IcultaaAadras Ind v ice versa*. 

V U =~3- 

I 

ATTESTED 

ADVOCAT& 



V- 

6u, 
tvi ~ ) c3lildion Educ3flon Allo-e-111cO i d HOS101 Subsidy 	

1 X~ 133- E IV 0:1 1 1--d 01"t - U 1111)" 1-1 - "J"  
T I I.,  ut:Sting plovisiolls ;ls containcd 	

Mml ,.Iq's 0 H, 1` 11) 20 	
to ,  let skib-.idy I,% ;1111J bef!ll 

a 	of Ci ji l,,, !~.n Educ:jllcm 	arxi 1 -  

~ hzll ~;~~ 111111uc 10 U0 x"pl:c- able. Thi 	 All ,  i.- Ific0s) 	j ljllc 17-  I i9 E sit 
(I the 0cparlino(II 0 ~ 	 r;iic:; of A-, 100 ;111(1 

S t ,L) -, idy sha!t be 	at tile fe. 
I!pjp,, the Atiowance 
fes,occlively per Child. 

mod3lion at tho Last 51 ,"Ii 011  Of PO S" 119  
(i x) ricdention of Government AcConi 

ri j arcoininoodistionoillu.,  ia',t 
slationol  poslifllj  b,,, I le  C ellit. 11 Gove(ninell, 

Tliv- facility 01 retention of Governme 	 station is avallabl,~ 

I 11 1 9 specified telfitones, and whose fairi'lles c 0nt1flua  10  slo y a ' 111;11  
craployees posted 10 	1  tho ofs,'Nh , le  lilnislry  of y1orks  6 I-jous*Ing O.M. No. 11 2035124/77-Vol. V 

in terms 0 1 th e o rders conlained ir ded from 
I 
I 
 ime to Iiine. This facilil)' sh.ill conlinuo to be avallablc 16 1 ),(--  

daled February 12. 198 4 , as tim" 	 stern Region. Andaman & Nicobef Islands 
ellLiible Central Governineril elr&yces posted in the Norlh-Ea 	cc  for tile acgotninodatioll SO 
and.Lakshadv,-eep Isian-As In partial tnoct ilicotion of these of(jets. Licence F accommodation is below tile 

-1 ppl ic, 	"hele  ' Ile  ible no(wal rale:; if ,  C~Ises 
relained will be teccverable .11 IhC 	

ne and a flail limes the pr-j)lica-ble normal rates in 
cassen 

type to which the emplo-jee is  entitled to and at 0 	The laciiiij of relention of Govervilicht 
,he 	of  aCcOtntT ,$.) d a jiOrj  has been rela 

villere 	 for a  perjocl r)f three years b ,~-yond l l v~ 

accorninodaiion at thle laSt sMliUn of positnq 	
3*so be a 	I 	~ I . 	

I 

i ss b1c perlQd lor ielewiun of Goveff--'T`en'~ 

accorrriloda lion pic!,ctlbedirl tile Rules 
'It PCmil 	I ncx m, 	

upation of Hired private Accommodation 
(x) Hjuso Rent Allownrico for Employ-00 s It' Occ 	 193.1 . and ex!rndeo it ,  

-01M 1`10 ~ 

1 ,~ Ot  Cjli-_  Ilp/8.1 (33jed ~,i:itch 29, 
The orders conIzi 	 ) d3lUd DCCCI-,~'~e r  1  - 1950. 

$ 1,011 continue to b 4L aPPlic-lble 
tjjb Ministry's 0,M. No. 20014/ic,'BE-E I' 

(x ii) Retention of Telephone Facility at tile Last S1,
1 tion of Posting 

11 ~ 13) dated Deceint. ,Tr 1. 1goa. Central Govemineril 
As provided in this t, A unistry'sO.M. No. 2Cn-`14JiF)-'3rr::-1V1F- iy be permitled to retain l l) c if  'Or 

. idenlial le1cphoill-
sK!en * , ta j l e l e ph,_r.t-s 

C ,rp :~: .,- eesy; j)0 are eligible for re 
allhelf last station of posting. Pic , "ildled th'i rental and all Other C113( ~'CS are paid by  he concerned employees 

(xii)mzdical Faci!itios 	 w/ behind at the prevlCuS 

Families arid 11`0 eligible depe"d--i"'Is 
Ct Central 	eflp 0ye-es I who st, 

IVJ 10 the spec6ed le,fdolles 
shall continue to be ellgitAc to 

S!111, ~
ons of post;nq on tile employees being Pos 	-il 	-, , :C j ord ers  it, this regard will bc 

	

such  l z ,: 	3re 	aii, bie. Del 
a cail of CGHS facilities at slaliofls vdle(e 

I Family Weif,31e- issuLd Ly the M-ini5tr 
I '
~ cf Hell'~ ll 	

s e o( ,4 ers. in so (af 3!;1 IIWY (c
l,1 1 c  10  he Central Go,,einillc'fst 

3, 'The p resid r- fi t is also ; ~Ipaiscdlodo,'c )`c-  01,11111C 	icaUle MIltdits mulandis 1 0  ti l e Civillzn Cetitfol 

I ~n the 	3 
of- 	 i n Region. sh, 11 a's 	P 3pp 

oried to Sikk ilin. np loyee f. posted 

Government CWPIOices- jr-icluding 01fice-s Of 
the All India Services, p 

TlIiese or;ers .,~.i jl I aKO  *-ff e- 

	

~ j from Aug -.j-,t j. 1997. 	
cerried, these elders IsStle 

Ill ro Ia., as  p er sotis sef-.,inq:n 
llic jrx,1 1an Audit an,~ Accounts Cerailme tafecon 

ar/J 
after comijI ,,alion 	the CQW1P11C:'ef , - A-,jd"t ,.cr Gt:nerz!l Of India 

Hndl versicn ,.kill 1ol !10w-

1,j . SUf,jDFR RAJAN 
Government of lf~dia SCC(e l l ry to the 

To 	 '3r. ,_f jr (j Disiribution Lisli 
of the Go', -, (MlIC 01  of l ndi ~j jAs per s, 

*^It ~.~ ilistf ~ es"Ce part 	
sl Icryraided to C&AG. UPSO. etc- JAS Per 

staiyJard Endorsement List!!  

Copy [with usual n-jr.1ber CI spare cople 	ds ard Adminisliatw. Lakshadweep. 

Gepy also kin."arded 
to  Cl-li e l Secietari. Andaman & Nicobar Isl3n 

a 



! 

ff 

Nt 

 

-,-A - 

 

"V0ST.=Ep1ATj,', 

cabllwc secrclariat 

 

A'sectioll) 

Su~jcct: 	 trill Spodid 	(DuLy 	AlluNyancv 	ror 	Civillim 	employ vv % 	o r 	(ilk- 	ceil 
Govcmincrit serving 	III 	tile 	State 	und 	Union 	Territorles 	or North 
Eastern Reglon - rc gardljig, 

1,.' S .SD Dif~octo.-atc may kindl ~ rcfcr to thcir UO No. 42jSSi1, ,'AT, 99(1 8)_ 2 369 datcd 

31.03.2000 wi dic zul)jcQt metiaoilc LI Atvvc. 

'71w points of doubt miwd by SS11 in Ilicir L W No. 4 2;SSIVAT6908) 	5282 
f  

lod 	1.9.1999 havc bm, c%amincd in CUIV~, ill taliQ: I V.-ith our live&r.mcd Finaricc 

d MhILLy of F , 	 to dic 

jljiiA .dUUb1 jx gi~ -CIL urldcr fol i111 ,01 111 	6011, L11141MILC Mid lit:,. 01mary m;6oft 

'Mc llonbllc Suprcilic Court in Ilicir Judgincril 
d_,,E1vc,,cd on 26,11.96 in Wiit IlclilJon No. 794 of 
199U, 	lidd 	"hit 	ci%iliall 	cillployccs 	v. -ho 1mvc 	All 

alc 	'A 
SDA 	oil 	being 	postccl 	t o  

vdicthcr 	I 	cclitral 
Go-,.,cmmcnt cn)p!oycc would bc cligible for dic 
grcua of SDA kccping If, ,,,icw the cl -Ijilicalioll, 
is3ucd by the 11"11111-stly of' Fill.Mcc %idc Ilicir 11( 

No.  I  11(3V95.11.1lM) dalcd  7.5.97 
A 1xviou bcalonai to owcdc N.E.Rq ~ion but li c  i s  
f1pl"Imited And on flist npj i milittlicill po4led ill the 
N. 1 .. !I w W,  wl I 	a I I,w 	hL;k;LIloil 	I I I I I 111L) J I 	di) L, I 

brimcd of) 111c w(jilillilk-of 
111dia basis and lifMlig a collillioll"ccilfrall-Ictl 
acilloi ity lkl and All lild 

110:11 	dic 	'N'J". 	l(cl"Icill i~ 

scic',;I'JI 1  Oil Lic b.-l-sis Of ;Ln AH India 
I lest and bomc on dic CccilLraliscd cadrc!scr%icc 

i C0111111011  scr~OiiY oil first appointinciii and 
PO ~, c ,l i~n Ilic N.E.Reajun. Hc JI.L s  ,I s u t~jl j jjj" 

Tr;~  p , ~  f~-r  U abi1i ty. 
An cnip!o)-cc Ucloni,, s I o N. E. Fc-Uo -n% Y. im I \ 0  I nw)w , 1tcd na Glotip  "C" or I*D" mplovcc  j) jj R ct j -- c 

" E ATTES I 

APYOCAfg 



110 CadrC 
on 

I 	alit of SDA ruics for dic- ~.O~t (j)rior 10 ar. 
rY-of;Fk=cC ()-,4 No. 20014/2/83-E.IV minist 

~83 wid 20.4.87 read with O.M. datc dij 1 4! 12. 
2001YI6 

- / 
	dated 	1.12.1998) 	but U~ . .. , 4, 	 /1 

'subs;q 
. 	

vcadre Nvas rcntTaliscd wial 
pos 	f~ro jjiolion/All 	India cOnqOn f SC1661Y 

lis col6luilig ill tile 
",I-Lb1ty cLC, . Oil 

U,.Ouglj jjjry cin b-c tr,=SfClTCd Out to C&IO , 
Lildo tile NE. Itcgioll llaving N1 India wy,pjaco. Od 

-S to N.E.Region and YF o belongs 
whealcr 

	

I 	s-ubsccr~CMIY posted outside N.E.Region, d1trawf4rcd 
he wM-b0 cj~jblc for SDA if Posic 

-1c is also 1 13ving a  common 
tWRE.Rcgion- 

n-insrer I In (I ia IndIR SICniority ind AS 
NE Rcgjoti,, postcd to 

An e#lPlCYcc hailing iv) 
\,M region initially but subsccluclillY trannfcrrcd 
out of NZ,  Rc6oll lwt rCPnMtC(l to NE. RcFjoh ificr 

x1t ,  T) 

Vide fficir UO No. In case flic C111ployce 
Tho 

	

V) 	Mvr. 	 Imm NE 
11(3Y95-E-Uj3) dated 7.6.97 

lla .,!c clarified Ilizit a 11-aifin 
linctil, ordCr 10 dic effcct rcooll 	is 	potiLcd 

j ;j  Ilic appoin incrC clausc 	
1 -ncd is liable to be witliin NE Itcgion lie that the Person conce 	

mak-c him is not entitled AO trallsfc=d, inywhcrc il India does not 	
Allcic SIDA till lie tA once 

' Cligiblo for 01C gralit 
of Spcc ial Duty Allow. 	

trill  rcircd out of 
For*!crmination of tile admissibility of Llic SDA -it Rq 
to,-any.  Central Govt. Civilian cmploYcc-s 113\bg du 

	~on 

applYing &India-Transfcr Liability wW be by 
L11cr recruitment to tile Scnic/Cadre 

.4.tests (a) %vllc, 	
basis (b) /post 'has bccn Illadc Oil AU India 

Nyiictlicr p romot.ion. is aLio done on die basis Of 
one  of promotion based on  coinnion All India Z 

"njority for flic AcrVice/Crtdre/PoPit AA A ` 1`10 (c)  
in die case of SSD/1)GS. 	dicre is il co"1111011  

isis and recni1trvicrit systcm MAde on M India b. 

Promotions are also one on the basis of All Indi ,  
Colluno'l SciliuJiLy. Mimi oil 111C 'Ibm"C' 

criterWttsts aA emploYces recruited Oil the All 

7 1 
	

India basis and haNing a conunon seniority list of 
c cligibW for Ali India basis for PrOnlOti011  ctc. 3 f 

die  gwit of SDA ijMl)cc6vc of tile f.wt Illat 111C 

-
cc Itails from NX.Rcgioll or posted to 

crnploy 
NI.E.RxVion frOM Cut-qi (ic tllc N-F-l"joll 	ready been somo of tile units of it lizs al Based oil po~jt (iv) abavc, 	

clarified by MOF 
SSB/DGS have authoriscd payment of SDA to 	

th othe  emp loyees ,  Ilailing from 	Region and Ili -it C13U.9c in 	0  
It 	order posted within the N.F.Acgion wliilc in the else of appoinuncil 

India 
the DACS 1 1 .1%rc  ot)jcctcd paynivit of SDA rcgirding All India 

Othcr4 

ATTESTEL 

ADVOCA-1 



f 

abil ~ily- n Nil Rcgion ind posictl M-1  fcr 1 0 ellijil ) yCcj, Iljiljjjj7 rot 	
I tlocw [lot within tile NE Itcgion irrchpc tiVc Ol' tile "--Act (11:1  

India Trinafer eligible for grant of Ilzbil.ity ii) AU 	
at should S DA 

1.6bWry-  or othenvisc. in such cases wi
l, 

luir ng the 
V.  the norni, for paymcnt of SDA i.e. oil 

j  ill:. 
Recruitmcnt TCS1 & 10  criteria of AU India 

promo6on of All India Common Scf ,~061Y bilsi% 
11aving  bcca 	arc aH the c ,I)PIUM 

me en,, p loyces  111c payment made 
cr VAwt.1w the paymcnt madc to so 	in 
j~orn ME Rcejon and posted in N.T_ Rq)on to cn,PlOYccs 11,  U 9 

d a te of ffoin 1,41 L Region & i, 	-cred af1cr 20.9-1994 i.e. bo rcco', 	 ii llegion il ~ 	 urt andJor 1 ,ostcd in N 
;A 	decision of tile 11un'blo Stll)fcmc 

1, 	WhCUI.r  ti le  pa)"cnt of SDA hilould bc :WoWcd b4j rcvcrc from t ic 

cluding those bailing - from date Of its  Pa)'Mcnt ' to 4111 employees in 
l lfccl ftiorn ti le clatc or flicir 11 Ill.-Sy alao bc A(ldc(l 

I. 	Nx,.Rcgion Mth c 
4 .1. 	1 

appoilitillcilt if 111cy have All 111(iii 	TralisfCf .  111,11 	tile 	plyincill 

I 	 e _Iibjjjiy iind aro prolimicd oil 
ilicligibic 	C111ployce 

ilic ImAk of All 111NIC 	to 	tile 

INL India Coinnion Se ,  'im i  1 Y I - 1 	. 1 . 
1;11 11IR 	from 
itcL~on and posicd 

0 rcgion 	be 

lecovc-rctl fron) tile 
t l ;l l c  or paymunt or 

illcr 20th SCO., 94 
Nyjic l jcvcr im latcr. 

L 

3. 	This Ls5ues Nvith 11 1c cotwurTmcc or 11 1c 	Cabinct 

Secretaliat vide Dy. No. 1349 dated 11-10-199 9  and linLstly Of  1  ill  'cc  
datcd 30.3.2000. (Expencliturc)'s I.D. 

41 

Shri R.S.13edl, Dirwor ARC 

2. 	Shri R.P. Kurccl, Director, SSB 
10,sn: 3 

4 	Sllfi Sju\,Ichra~ JD(11&, C), DGS 

5.' 	Shri Ashok ChAtUrvck j.S(Pcn),R&A\V, 
slui 	Director of Accounts, f)AC~ 

Sjui JAVivicnon, Di rcctor Fjjlxlcc(S),Cib. Sccit. 

C61. K.L. Jispal, CIOA, CIA 

Cab. scct , . U0. No. 20112/99-EA-l-1791) daictl 2.5.2000.. 

ATTESTED - 

.0-VOCATS 



W  I 11192 ANNEXURE-- F 
BY  HAND/SPEED POST. 

GOVE RNMEM'OF INDIA 
M  STRY OF LABOUR & EMPLOYMENT INI I 
'rI-M JMMXJIL"MAI-j JUAIDI"Uft CONOV1100MIMUrk 

ZOO R0A-DTJNIA.LI,SAPTRISHJ PATH, GT.TWAIiA'n- 781024 (ASSAM) 

t'4V.80 (1),/2000-Adni.11 	 Date: - 

0/ XT  To 	 F EB 2007 

0  Ari 11. Ra bongsh4LEO(C) Ith e R. L C. (C), 

Guwahati. 

ly 

Subject, - Excess payment of SDA of Rs. 68,752/- 

I ~ 	 . 	1. — 	 1 11 The .  Intemaj. Audit 'Party, Ministry ol 
I 
 L,abour & Empioyment, New 

Delhi during their.inSp,ection in the mon.th  of August,2006 bad detected excess pay 
. 
ment 

of SDA of Rs. 69"50 ~,'n qpees sixty eight thousand seven hundred e 1 ~ 	 I 	 fifly two). The 
-lighted at Para No. 01. of Audit Report vide the i r letter 

'6ee  
said. excess ,payrp.60. as beep higll 
No.IA-LA"WRL,  C,-Cfuw 

I 
a I 14t 	

- 
7/4 93 -  dt.22-11-2006. 

Accordingly as per audit objection & directives, you are informed to 
deposit such amount,  of, RVS.6 0075211- VIVIII -iin the manth of Februavv 2007 to this office. A 
copy o f the Au 

I 
ditb~je-olior, is enclosed. 

En.clo.,:- As stated: 

a  , L our Commissioner (Central) b 

Guwafiatl. 

Copy to 	(1) Adni. III Section. for necessary action. 
(2) the Acmunts 00' icer(I.A.)n  0/0 t1le Dy. Controller of Accounts, Internal 

Audft'Or_~Anisation, Shram Sbakti Bliawan, New Delbi. 
.(3) the CJI-C-(C) ~ New Delhi. 

Regional LaboUr Commissioner (Central) 
Guwahati. 


